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O R D E R 

 
27.08.2018   - Due to technical defect the application of the appellant filed under 

Section 9 of the Insolvency & Bankruptcy Code, 2016 was not entertained.  We 

allow appellant to file another application under Section 9 of the Insolvency & 

Bankruptcy Code  fulfilling all the conditions including all the requirements of 

under Section 9(3)(b) of I&B Code, 2016 enclosing the copy of demand notice 

under Section 8(1) already issued, as also the copy of the reply already sent by 

the Corporate Debtor to operational creditor under Section 8(2) of the I&B Code.   

In such case the Adjudicating Authority to decide the application uninfluenced 

by the impugned order dated 16.7.2018.   

The appeal stands disposed of with the above liberty.  
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